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shri R.P. Singh, learned counsel for the

petitioner heard on the question of sdmission. A depart-

proceeding was taken again
al Branch Post M

st the petitioner who was
aster, Pindari,

ve lled against

mental

—

working as Extra Department

Mirzapur and after enquiry
awarded penalty of removal from

passed by the pisciplinary

into the charges le

the petitioner, he was

service vide order dated 30.8.91

of Post Uffices, Mirzapur, Respondent

Authority, Supdi.

mexure A-1 to the petition).
the petitioner has sought

1 to

No,3 (A
By this pe tition,

2.
d order of removal (Annexure A-

quashing of the sal

the petition).
The petitioner has filed an appeal dated 24.10.91 1

3
(Annexure A=-6 to the petitdon) to the Director of Poskal
Services, Allahabad, Respondent No,2 against the impugned

assed by the pisciplinary Aathority.

order Of removal P

ed by the learnad counsel for
peal is yet 1o be decided.,
an interim order directing the
he said appeal of the petitioner.

the petitioner

it is stat
The petitioner

that the said ap
rRespondent

has also sought
No.2 to dispose of t
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4, But in his arguments the learned counsel for

the petitioner has

given to the respondent no.2 to

mere ly prayed for a direction to be

decide the de partmental

appeal of the petitioner at an eear ly date.

Be Accordingly, we direct the Respondent No,2 to

decide the petitio

ner's appeal dated 24.,10.91( mnexure A-6

to the petition) within two months of the receipt of this

orxder, in case
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